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Factual and Action Taken Report 

 

Ref:   As per the orders of Hon’ble NGT in case of OA 118/2025 (CZ) dated 

26.08.2025 Munna Lal Goyal v/s State of Madhya Pradesh & Ors. 
 

Hon’ble NGT in reference to OA 118/2025 (CZ) Munna Lal Goyal v/s 

State of Madhya Pradesh & Ors vide order dated 26.08.2025 has given 

following instructions: 

1. Mr. Munna Lal Goyal former legislature Gwalior has drawn the attention 
of this Tribunal by means of filing this letter petition with regard to Jal 
Ganga Sanwardhan Abhiyan and continuous encroachment and 
blockage of the free flow of Vaishali river and the natural drain connected 
to the river, which is causing environmental violation and obstruction in 
the flow area of the Vaishali river. The various violations as narrated in 
the letter are as follows: 

i. The Vaishali river in the form of Ganga has been blocked at 
the Huravali bridge. 

ii. Kushapur Bridge National Highway encroachment on the 
rain drain- the mafia is blocking the flow area of the natural 
rain drain under the Kushapur Highway bridge and 
constructing a boundary wall. 

iii. Channel of Bela Bavdi -From Raipur Pond, via Bela ki Bavdi, 
via Nogaon Dam, via Kote ki Sarai, Alapur, this rainy drain 
reaches Murar River. The 1'low area of this route is being 
blocked. 

iv. Encroachment in the flow area from below Nogaon Taal to 
Kote ki Sarai. 

v. Boundary is being made by encroaching upon the rain drain 
of Puratilletha (Purasani) highway. 

vi. Encroachment and boundary wall on the land of the rain 
drain flow area of Sikroda Chauraha near Tansen Gate. 

vii. There is a big pond behind the Naya Gaon Kunda Baba 
temple which is full in the rainy season. It is filled with 
rainwater coming from the Panihar hill and Shitla Mata hills. 
From here, this rainy drain reaches the Murar River via 
Chhoda, Nogaon pond, Kote ki Saray, Alaapur dam. 

viii. The old canal built on Shivpuri Link Road is closed. 
ix. A natural rain drain comes to village Huravali from between 

Nainagir and Jarge village through Seesa, Bandha. There 
are obstructions in the path of its water flow at many places. 
The water flow of this natural drain is being diverted to 
occupy the government land/catchment area adjoining 
Huravali drain. 
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6. We deem it just and proper to call a report on the matter in issue, in 
present application, from a Joint Committee consisting of: 

a) One representative from the Commissioner Gwalior (M.P.) 
b) One representative from the Principal Secretary, Water 

Resources Department, State of MP, Vallabh Bhawan, Bhopal 
(M.P.) 

c) One representative from the Project Director, Gwalior Region, 

National Highway Authority of India. 
d) One representative from the Member Secretary, State 

Pollution Control Board, (M.P.) 
7. The Committee is directed to visit the site and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 
agency for coordination and logistic support.      

 

In compliance to the orders of Hon’ble NGT, Commissioner Gwalior 

Division called upon a meeting of concerning departments related to issues 

raised in letter petition by Shri Munna Lal Goyal on dated 23.09.2025. He 

discussed the issues and instructed all officials to carry out the field visit jointly 

as directed by Hon’ble NGT in it’s order dated 26.08.2025 and prepare a 

Factual and Action Taken Report. Thereafter a site visit of joint committee 

members was conducted on dated 25.09.2025 & 27.09.2025.  

Member of Joint Committee As 
per NGT Order 

Nominated Representative 

One representative from the 
Commissioner Gwalior (M.P.) 
 

Shri Uday Singh Sikarwar  
(Deputy Commissioner Revenue), 
Commissioner Gwalior Division Office, 

Gwalior 

One representative from the 

Principal Secretary, Water 
Resources Department, State of 
MP, Vallabh Bhawan, Bhopal 

(M.P.) 

Shri Pankaj Singh Sengar, 

Executive Engineer, 
Water Resources Department, 
Gwalior  
 

One representative from the 

Project Director, Gwalior Region, 
National Highway Authority of 

India, Gwalior (M.P.) 

Shri Krishn Pal Dhakar  

(Manager Technical),  
PIU, NHAI, Gwalior 

One representative from the 
Member Secretary, State Pollution 

Control Board, M.P. 
 

Shri R.R. Singh Sengar,  

Regional Officer, 

MPPCB, Gwalior  

 

Shri Naresh Gupta (SDM Morar) and Shrimati Manjulika Tomar (Tehsildar 

Morar) and Shri Kuldeep Gwalior (Tehsildar Gwalior) and  Shri Ajay Rana 

(Patwari) from District Administration Gwalior; Shri Vijay Raj (Additional 

Commissioner) and Shri Atibal Singh Yadav (Superintending Engineer) Nodal 
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Officer Morar Region from Municipal Corporation Gwalior; Shri Rajesh 

Chaturvedi (Superintending Engineer) and Shri Veerendra Yadav (Sub 

Divisional Officer) from Water Resource Department Gwalior; Shri Salman 

Khan (Assistant Engineer)  and Shri Shubham Sahu (Contract Engineer) from 

MPPCB Gwalior were also present during inspection.  

STATUS FOUND BY JOINT COMMITTEE DURING VISIT WITH 

RESPECT TO THE VIOLATIONS NARRATED INB THE LETTER 

PETITION  

Thereafter Joint Committee visited all locations mentioned in the letter petition 

of Shri Munnalal Goyal, Ex. MLA Gwalior. Joint Committee found the status 

on the field as follows: 

Point 1 : (i) At upstream side of Huravali Bridge no encroachment found. 

Plantation has been done and maintained by Shri Munnalal 

                            Goyal on both banks of the Vaishali River in upstream side of          

the bridge. Photographs enclosed as Annexure C-1. 

 (ii) At downstream side of Huravali Bridge it was seen that the 

encroacher filled the flood plains of river on both banks up to 

10 feet height by muram etc thus restricting the river flow width 

up to 20 to 30 feet only. Photographs showing status enclosed 

as Annexure C-2. 

 (iii) As per information received from Gwalior Municipal 

Corporation (GMC) this encroached land belongs to private 

land and removal of filled muram from river flood plain could 

not be cleared by GMC due to protest of land owners. A court 

case regarding this is under hearing in Hon’ble Madhya 

Pradesh High Court Gwalior Bench. Information provided by 

GMC is enclosed as Annexure C-3. 
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 (iv) At downstream of nallah near Shri Krishna Hospital a Kabadi 

Shop was demolished 2-3 months before by the joint drive of 

District Administration, Municipal Corporation Gwalior and 

representative of Shri Munna Lal Goyal. Now there is no 

encroachment. Photographs showing status enclosed as 

Annexure C-4. 

Point 2 : (i) No encroachment found within right of way (ROW) near 

Kushapur Bridge and Puratiletha (Pura Sani) Bridge of NH 46 

Gwalior – Shivpuri section. Information provided by NHAI is 

enclosed as Annexure C- 5. 

 (ii) On downstream side of Kushapur Highway Bridge a private 

township has been developed on left bank of river. Photograph 

is enclosed as Annexure C-6 . Fencing and plantation area of 

township situated just on the bank of river whose setback has 

to be checked w.r.t. defined water course of the river. 

 (iii) On upstream side of Kushapur highway bridge some stone 

pitching work on banks of river has been done under Namami 

Ganga Project. Photograph enclosed as Annexure C-7. Details 

                             of this project and executing authority is not available to the 

Joint Committee.  

 (iv) As per information of JMC (Annexure C-3 ) encroacher (Bhoo 

Mafia) blocked the flow of storm water drain leading to 

Vaishali river in village Kushapur situated near to Kushapur 

bridge by the way of development of illegal plotting project and 

construction of boundary wall. This illegal project should be 

stopped any way. 
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Point 3 : No encroachment seen by Joint Committee on these storm water 

drain from Bela kee Bawdi to Alapur dam (the start point of Vaishali 

river). That’s why Alapur dam is completely filled this year. 

Although widening and deepening of these storm water drains 

required for proper conveyance of storm water and for flood 

management. Information provided by WRD is enclosed as 

Annexure C-8. 

Point 4: Nayagaon Tal (Kheriya Kuchhai Tank) was seen completely filled 

status by Joint Committee and excess water was discharged through 

waste wear. From Nayagaon Tal to Kote kee Saray catchment area 

detailed survey is required to assess the encroachment in private, 

forest and Government revenue land in the catchment area of 

Nayagaon Tal and it’s downstream. 

Point 5: No boundary wall was seen near national highway storm water drain 

at Puratilletha. 

Point 6: On both sides of Sikroda Chauraha bridge near Tansen gate there was 

illegal construction of boundary wall and township development was 

seen within flood plain of storm water drain leading to Vaishali river. 

This should be surveyed and properly addressed. Photographs taken 

during visit are enclosed as Annexure C-9.  

Point 7: From Nayagaon Kunda Baba Mandir Talab to Alapur Dam 

catchment area detailed survey is required to assess the encroachment 

in private, forest and Government revenue land.  

Point 8: Shivpuri link road nala was seen encroached by various residents of 

the area but this nala is not the part of Vaishali river catchment area. 

Photographs enclosed as Annexure C- 10. 
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Point 9:    Joint Committee visited the storm water drain stretch coming from 

Nainagir, Jarge, Sausa, Bandha to Huravali before meeting to 

Vaishali river near Huravali. It was seen that – 

 Villagers occupied the nala flood plain area to carry out agriculture             

activities at many places. There is no clear demarcation of flood plain 

area of this nala on both the banks. Demarcation, widening and 

deepening of this nala is required. 

 Multistoried group housing project under PM Awas Yojna was seen 

under construction in Huravali. This project is being developed by 

Gwalior Municipal Corporation. In this project Retaining wall 

construction work along this nala was in progress on left bank of nala 

just from the border of water flowing width on visit day. Nala 

diversion at this point is reported by applicant in their letter petition. 

Demarcation of nala flood plain at this place utmost required to be 

checked. Photographs enclosed as Annexure C-11. 

OTHER OBSERVATIONS 

Joint committee visited several other locations along the river Vaishali in 

downstream of Huravali bridge up to about 6 kilometers stretch. The 

observations made are as follows and photographs taken during visit are 

enclosed as Annexure C– 12. 

 Several permanent houses are constructed just on the banks of river 

Vaishali. 

 Residential cum Commercial project development on river bank at 

Bhagwan Devnarayan Pravesh Dwar near Huravali bridge. It should 

be checked for encroachment. 

 Residential cum Commercial project development on river bank at 
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Dr. APJ Abdul Kalam Pravesh Dwar near Shahid Gate. It should be 

checked for encroachment. 

 Sewage was meeting to Vaishali river through open public drain and 

from sewer line manholes overflow near Narevali Mata Mandir, 

Shahid Gate, Kumaharpura & Shahid Gate Bridge. 

 Existence of residential and commercial houses / buildings just on 

banks of river at Trapti Nagar, Indramani Nagar Bridge, Nadipar Taal 

Morar and direct discharge of sewage to river from here. 

 Dumping of C&D Waste and Solid Waste on river banks near Trapti 

Nagar, Indramani Nagar Bridge, Nadipar Taal Morar. 

 River flow blockage by dumping of C&D Waste and Solid Waste on 

river banks near Kalpi Bridge, Morar. 

CONCLUSION 

On the basis of observation made by Joint Committee and responses submitted 

by Gwalior Municipal Corporation, Water Resources Department & NHAI, the 

committee concluded in brief as follows: 

1. There is no clear demarcation of flood plain area along Vaishali River 

and its tributary natural drains meeting this river is available on 

banks of Vaishali river.  

2.  Encroachment on banks of river Vaishali and its tributary natural 

drains found at various locations. 

3. Dumping of Solid Waste and C&D Waste was seen at many locations 

along river Vaishali which obstructed the flow of river. 

4. River water up to Huravali bridge was seen very clear and fresh. But 

in it’s downward journey sewage was meeting the river through 

various open public drains, overflow of sewer lines manholes. Also 
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dumping of solid waste and C&D waste on river banks created 

obstruction to the free flow of water and also imparts floating and 

suspended impurities to the river water and thus river became 

polluted and unfit for potable use.  

 

RECOMMENDATIONS 

Joint committee after considering the facts and findings of field visit has clear 

mandate that Vaishali river could be revived if systematic river rejuvenation and 

abatement program prepared as per Government of India guidelines and 

implemented properly. Some recommendations are summarized as under:  

1. District Revenue Department should carry out demarcation drive 

along river Vaishali and its tributary natural drains. Proper 

demarcation pillars indicating boundary of river and its tributary 

natural drains flood plains should to be fixed. 

2. All encroachments found in flood plains of river Vaishali and its 

tributary natural drains should be demolished as per law. 

3. Illegal development of residential townships in catchment area of 

river Vaishali should be strictly addressed as per law. 

4. The provisions made in Master Plan of Gwalior city regarding 

development activities along river Vaishali should be followed 

completely and regular monitoring should be carried out by 

Revenue Department and Gwalior Municipal Corporation to 

check encroachment. 

5. Sewer line network of Gwalior city near river Vaishali should be 

upgraded to stop the drainage of sewage to the river or to its 

tributary natural drains. No sewage discharge condition to river 

should be ensured by Gwalior Municipal Corporation. 
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1. Solid Waste and C&D Waste in to river or it’s banks should be 

completely prohibited and violators should be strictly addressed. 

 

Joint Committee members hereby signed this Status Report for submission to 

Hon’ble NGT in compliance to their order dated 26.08.2025. 

Shri Uday Singh Sikarwar 

Deputy Commissioner,  

Office of Commissioner Gwalior 

Division, Gwalior 

                     

                     

 

Shri Pankaj Singh Sengar, 

Executive Engineer, 

Water Resources Department, 

Gwalior  
             

Shri Krishn Pal Dhakar  

Manager Technical,  

PIU, NHAI,  

Gwalior  

Shri R.R. Singh Sengar,  

Regional Officer, 

MP Pollution Control Board, 

Gwalior   
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Service of Joint Committee Report in OA 118/2025

Munnalal Goyal VS State of MP & ors
To : dmgwalior <dmgwalior@nic.in>, Commissioner,

Municipal Corporation Gwalior
<nn.gwalior@mpurban.gov.in>, Dr. Rajesh Rajora, ACS
WRD <pswrd@mp.gov.in>, gwalior <gwalior@nhai.org>

Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>,
harnengt <harnengt@gmail.com>

Email Legal Cell

Service of Joint Committee Report in OA 118/2025 Munnalal Goyal VS State of MP &
ors

Wed, Dec 10, 2025 01:22 PM
1 attachment

Madam/Sir 

Please find enclosed the Joint Committee Report on behalf of Madhya Pradesh
Pollution Control Board (MPPCB) in compliance to order dated 26.08.2025
passed by Hon'ble NGT (CZ) in OA 118/2025 Munnalal Goyal  vs.  STATE OF MP
& ORS .  This mail be considered as proof of service. 

Regards
Legal Section
MP PCB

Joint Committee Report in OA 118-2025 Munnalal Vs State of MP.pdf
11 MB 
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